'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BLNCH
' AT HYDERABAD.

0.2.N0.630/1995,

—— e

Date of decision: 6th January,1937,

———

Between:

A.K. Mitra, .e Applicant.

and

1. The Govermment of India represented by
its Secretary, Ministry of Water Resourcas,
New De lhi,

2. The Chairman, Central water Commission,
New Delhi.

3. The Chief Engineer, Central ¥ater Commission,
5-9-201/84B, First Floor, Cnirag Ali Lane,
Hyderabad.
: : Respondents.

Counsel for the applicant: 3ri N.Rama Mohan Rao.

Counsel for the respondents: Sri V.Bhimanna.

CORAM ¢

£
Hon'ble 3ri R. Rangarajan,Member (A)

Hon'ble 3ri B.S. Jai Parameshwar,Membar (J) .




0.A.Ne.630/1995.

(per Hen'ble Sri R. Rangarajan,Member(A)

Heard Sri N. Rama Mehana Rae, ceunsel fer the applicant

and Sri ¥, Bhimanna fer the respendents.

The gist ef the cazse is as fellews:

-2 .
W

The applicant is a Graduatq<M.Sc.(Chemistry). He was

recruited as Assiétént Researéh Officer in éhe year, 1973
‘ PP ST
threugh the Unien Public Service Cemmissieny At that time,
the Department was a cempesite one censisting ef Central
Water and Pewer Cemmissien. He jeined the pest en 11-3-1974.
Latér, tﬁe Departmeﬁt was bifurczted into twe viz:; Central
Watef Comﬁissi‘n and Central Pewer Cemmissien. The applicant
. o | : " Reoeavely v .

is werking as a Besegech Assistanﬁi?fficer in Central Wate;
Commiséien. The néxt premotion‘x%#frem the pest ef Assistant
Reseérch Officér is'fo the cadre of Research Cfficer. As per
the ﬁecruitment Rules, the prometienal ratie 1is three Direct
Recruits and ene prometee, It is stated that in the cadre
of Research Officer, there are only seven posés. -Thus all
the Research Officers are direct recruits and they are ycuhgef
to the-éppliCant herein. The applicént thoﬁgh seniermest in

the éadre of Assistaht Research Officer csuld net get his

ﬁromatien as there are ne pests available in the Cadre ef

-Research Officer fer premetion. Hence he is sta%;nated in

the cé&re of Assistaht Reczearch Officer frem 1974 tiIi'now.




, ‘ . te find eut
The applicant requests/ways and means to give him

promot;eﬁ as he is sta%fhated from very leng time as Assistént
Research Officer. He further submits that the enly way

te redress his gfievance,is by reviewing the cadre structure
of the Assistant Research Officer and Research Officer and

a Scﬁeme has te bé fermulated for creaﬁing somelmore pests

in the higher cadre viz., Recearch Officer.

This 0.A,, is filed praying fer a directien te
. [

Respendents 1 and 2to finalise the cadre review w. wus
QScientificcidre“ ef the Cehtral Water Commissien fer

purpésés of remeving thé long stagnatioﬁ of the Apblicant as
Aséiét;nt Reseérch Officer and te direct the respendents 1 and 2
te réview the Recruitment Rules fer the pests ef Resarch
Officerste enable the Assistant Reéearch Officers te get the
adequate_and reasonable eprrtunities feor premetien as

Research Officer,

It is stated by the ceunsel fer the applicant
that Cadre review is being dene in the csse ef Greup "A"
Cfficers and that ne such scheme has been evelved fer the
' PP

Greup "B® Cfficers in which the applicant and othersuzerking

as Assistant Research Officers in the Research Wing.

The applicantf pPraysfer a directien te Respendents 1 and 2
te apply the éamencriteria adepted for ether cadres 1i.e.,

Greup "A" cadres'ts aveid leng stagnatien.



'caqe ef discriminatian and vielative eof Articles 14 and 16 of

-
[¥Y)
-

A repiy has been filed in this 0.A. The main
crux ef the reply is that the applicant and oéher efficers work-
ing as Assistant Research Officers are in the Greup "B"
cadre.and there is ne such cadre restructuring similar te the

Greup "A" Officers ef Research Wing for further premetien.

Thé learned'ceunsel fer the respondents alse
submits ﬁhatlthe apblicant has te‘aw%it for his turn fer
premotieﬁ The applicant is 52 years eld new. He has left
with a very short service hefere his superannuatien. If he
is not-prsﬁotea f@ higher cédre he has te retire in the
s.me cadre in which he was appeinted. The Apex Court new
and then directs the Departments to ensure that stagnatien
is prevented as far 58 pessible. The Hen'ble Supreme Ceouvt
also ebgserved that an emﬁleyee sheuld get at leasst ene

prometien in his career, When the cadrs review is centemplated:

te Group "a" officers, ‘we de net think tggtﬂsuch a scheme

the Censtituien. Hence we are ef the eopinien that,&hggﬂ
Rgspeﬁdents'lland 2 sheuld think ef a s;itabke-scheme for
premeting the Assistant Research Cfficers teo the higher cadre
if there is heavy stagnatien. That will be pessible (mly

if a cadre review is being done and en that baszis, if requ;red

seme pests in the lewer cadr¢ may have te ke ﬁxgxz%fijjf?raded.
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sut we will not be able to dzedde the Scheme as ik

yp‘erogaté%y of

AxXK the respondants. But we

i+ 4= Fha

can only'suggest thReSpondents 1 and 2 tc look into
the case and prepare a Suitable scheme to avoid

stagnation.

Tha learnsd counsel for the applicant submits

that there is a post of Resesarch Offlcer zgcant

at present and that post is not filled up. Therefore,

it goes without saving, that if any vacancy is
available, it has to te filled up on the basis of the
Rules adheering to the seniority as %1well as the

suitébility principle.

Hence we direct respondents 1 and 2 to £ill

up that vacant post in accor@&ance with the rules

" to avoid stagnation of the applicant in the ia%f?

cadre of Asspstant Research Officer,

With the above direction, the 0.A., is dis-

posed of. No costs, Time for compliance four months

from thé date of receipt of a copy of the judgment.

/%QM M

B.5.JA1 R.RANGARAJAL,
‘ Aember(J) Member (A)
QD \. cie‘ ate: @&th January,1993.
Dictated in open court. o
=
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Copy te: : S

1. Tha Secretary, Min.of Water Resources, New Delhi,

2.

3.

The

The

Chaiieman, Central Water Cemmission, New Delhi,

Chief Engineer, Central Water Eommissian.

- §=9-201/8&8, First fFloor, Chirag Ali Lane,Hyderabad,

4.
5.

One
{Ine
One

One

YLKR

copy to Mf.N.Rama Mohan Rae,Advocate,CAT,Hyderabad,
cepy te Mr,V,Bhimanna, Addl.CGSC,CAT,Hyderabad,
copy te D,R(A),CAT,Hydsrabad, |

copy for duplicats,




. "."..
TYPED BY CHECKZD 8Y
COMA4RED 3y HEP2 D gy

LN THE CeEaTRAL ADMINISTR .TIyr TRIBUNAL
HYBEIA34D B NCH- HYJER434D

THE H:yrgL

™

MRVBURANGA A TAN o M(A)

A ND

THE Han'gLs 38,5341 Pt sHESHUAR ;

M(3)

Tt

e 6], 18

dWERATIDGMENT

M M/ R Bty

JISPR5En GF4%L$H~&%R£E¥%€NS
JISMISSED
DISMISSEED w5 w ITHORAUN

DISMISSED FaR JzrauLt
JRDERID/REIECTED.

N? DRDER AS T2 CJ578S,

IT CauRT

Gese A
™ o DESPATOR

rgry RS

ENCH
[ AYBLABAD B »

; - B i B e _1\—". . . ‘ih‘.rv'\—.__





